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of Labour Notification G.S.R. No. 1255,
dated the 23rd November, 1974, publishing
the Employees' Provident Funds (Ninth
Amendment) Scheme, 1974, under sub-
section (2) of section 7 of the Employees'
Provident Funds and Family Pension Fund
Act, 1952. [Placed in Library. See No. LT.
8734/74].

Annual Report on the Working of the
Employees' Provident Fund and Family
Pension Scheme for the year 1972-73

SHRI BALGOVIND VERMA: Sir, I also
beg to lay on the Table a copy (in English and
Hindi) of the Annual Report on the working
of the Employees' Provident Fund and Family
Pension Schemes for the year 1972-73
[Placed in Library. See No. LT-8734/ 74.]

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE QUIT MIZORAM WARNING TO
"NON-TRIBALS" BY MIZO
NATIONAL FRONT

St HTENE NHE /YT (TS )
ofradq, # Tz A Fr SATH ITH GHTATT
#1 ;7 femmar g fx faotr o @z
T AA-ITFTAT H ZAT AT ARTEH T FATHAT
412 fw ar @1 w99, 1975 9%
fasiren |59 w9y 9 F1 BIEFL 99
AT TAAT TRHTT Fo T G & fag
fave g1 Wi fom® w0 AA-afaai
F g faarfagt & s sa1er 27 war 210
[Mr. Deputy-Chairman in the Chair]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
OM MEHTA): Sir. according to information
received from the Government of Mizoram,
printed notices in Mizo, English and Hindi
were found In circulation in Aizawl and
Lunglei towns on the 1st December, 1974
purporting to have been issued by "on Duty
Mizo Army" to the effect that "all Indian
nationals now in Mizoram are hereby ordered
to leave Mizoram before the Ist January,
1975. The res-
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ponsibility for violation of this order
shall lie wupon the defaulter". Some
posters were also found warning non-
Mizos to quit Mizoram. Chief Minister,
Mizoram reviewed situation and issu
ed a public statement on the 6th De
cember warning the Mizo underground
that this move would cause consider
able harm to Mizos themselves and
essential  supplies to Mizoram from
outside might be affected. He has ap
pealed to the non-Mizos and the pub
lic in general to cooperate with the
Government and live in peace. Wide
publicity has been given to Chief Mi
nister's statement. Police and security
forces have been alerted to exercise
utmost  vigil. Intensive patrolling of
vulnerable areas in and around Aiz-
awl and Lunglei and other necessary
precautionary  arrangements have been
made for maintenance of law and or
der. Government consider that the
situation has to be met firmly with the
cooperation and understanding of all
persons interested in the peaceful and
orderly progress of Mizoram.

#it st waTE WY ST
wgrag, fasion & "wify a=md e g
agt & faprr 91 gfez &1 Arsrm g=mar 4
freiard &= gom &Y & 1 zm¥
R T qTT [AIET T OF AgT &)
g3z g7 & HIT 39 @9 @
qFTT &1 Afaat &=y a5 7 goard
& wre favig &7 & fasivew & arg srame
aopT A fore g7 7 Y7 aooard & 39%
qforraeaea @ g 79 THTT AT JETaAT
#1 (gl gary atas o £ ) oy 3917
Tz 91 # (& F=w a7 odim
T 9T, THiaF @ 9% A7 Afgs
oz 9% fusireg &Y aaeart sy fqera
FT At fez 7 T0f wwew A G
57 aF (o s §7 q4nr 47,
T 19991 & wer &re ot vy fastien
# dv @ & fog ot & wr ) o
T FTE faarrmar #1 geer ar #7€
e A I A7 H @ 0f Ay 3@ F
R & @ 7 fawrei wr waa-wAa



105 Calling Attention [ 13 DECEMBER 1974 ] to a matter oj urgent 106

77 &1 gftz ot w15 gaew Ag0 far
T | GEy wrAw g 2w A ag
UF FAT AT FT W7 ATIAIT FT qA
T &1, [wer goaa & 279 & 0 oW
TFTT FT AHVATT AEAMH ATHIT FT
AT w7 & | & 7z o7 wEAr wvzar g
fr1960-61 % fasren 1 siy ol
AT 4T 4% 206 To A1 WIT AT JTHATH
F 7eHfTar TAFET 315 To 4Y | WA
UF IT USA F OF (FE0 § T TET AT
feqfa 21 w're 721 97 3 ave AT Wiiaw
famaar g1 71 &t & w7 T e
AFT Z1AT AT FAT FOAT | ATTHT IH AT
w1 AT srAmTd ER (F oAEr 97 54
T7az i fade # Wi 3zt 71 TR
F1 54 wedz fger {922 &1 97 77
#1 srifa Feafa g gare gr AT carafas
& T qZT TT LT TR H [ A0ET00 G254
FT T, ATAI AT |

fagrew  #r it Fdwre wEAHE
& a7 7 awdfar afez & 7 gorafas
gfez & et feafx &1 froed § wam
&1 fasdvewr & e qdT ¥ wAwd F
Eziz faar T & waeq femr O & oy
qrarger fasis § 790 faw gwe
AFTHT FA T qqe (Far Iy Ffa
ATAATT FT T TIFT AT IAFT SFQ
fzar sy 39% arg fawfr & zm, feaey
# AN AT AT g 4 AT ATAAT HeAT
#Z1ET aara wfwd fostror #71 adara
TTFTT AT A1 717 A 92T F 787 HAT
a1 qET WAT § HT7 A1 TCHIL F@14
AT & FT 7 T THTCH TTEAT T =awar
FT aFq ! ey #Y war, fasrew #
arfas feafa aga &og & w7 qagaw
A7 Faardt ot ot w17 7 Fw SIEA
& At et wez § wrr & a7 FAW
AFd agt faadr gafaw Fow s
& AT% F S H A0 § AT = gt ®
ey Wt & g Y FAN BIFA & AR
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strer s fadfeat & mmg wfae
Zrrar & | wrfas g ot g w1 Aar g |
grareor fasdt &1 ara o wre ifsw,
Frfe wey WAt w1 g7 OF swA ® =97
arar & 1 @ st A= #1329 w2
T4 3 afar 2, 087 727 w19 7 7
qET TN | 72T F AN AT F 1T AT AT
THTAT F TARI WOAR FCH IR L7
w71 A1 06z 7 97 aw 7w fawre 7
FAT 9 qF TUEA FT AR @I
FrT | ST #9 FET, OF AN (AT THIAT
AY & 7@ 97 W A (qaT A
Fq aONT 7 0 fgar dar 57q g
fip s & ot T A= AW £, q®
w1 ZATE w19 7 fFar & 1 72 AT
g | FAT T FAG O #rz T,
warew Afaaa &y Adw AqE wE
HY% FIGE S5 F7 & AT wra) glaud
F a3 dr &1 g 7w (Faro
fasiron afra s swd foe & 3w
AZET AT 80,000 Ff 4.° I9%F T3
tastrm ae mE faa w8, @z O&
famr € 717 3T A7 Y AR@EA FEAT |
ATT 40 ENILEIAT & | w7 fasirem =¥
TATET 3 T 20 FAT7 2 | 397 T F0T
7w & fgeqr 1 w40 g AT £ 0
Taa gagar =vfen 5 oarr fesr
i wiaw ot 0 & v ofr frafy #
gt 9T TF AFTT & FEear T3 e
FT ORI FTOW AL |

(Time bell rings)

T4 THIT 1 WS (OF AT0q7T q1o
dar &t § W 92 FaaT AT 5
T 8, 77t faindt mEf 7 a7 g,

FIHA HT ATET AFN | IFF a1g
FIAT BT ANIT § TT TN AT FS
qYETT | A" FT ZHL AR FTOAT

aaar ¢ i wtaw e &7 & 2z = 2,
Faw & F oTaT & T @ g gfe
¥ 7gt T a9 w3l ¥ dwa w0
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[ = Fwdtr g9z ATA7

% oy aur engeqr g7 @ & 7 wifas
Zfez & T g0 AOw0T qgi Ay A
T ZFT F A AT HARA FT

STAAMTE 7R, @ A g
FA FT BT F7 48T AT &, A%
fam fsm 9w #1 aweqg §—aw
A 367 e fgar @ fd 9w 97
FE AHIG T R, TAL 3G qAIIH
T =aAEqT &1 | 3 gIT ¥ SAET AR
g 1 Ta wwT W §, aPrw 7 Ay aw
AT, ATET HF FOATT FATL GO
T ITH AT AT FIE ATEAT TEN AT
AT I9% T § 7 9 F1 g
BA T E | gL AT & qTRA
OF GUG AT G0 F9 TAATA9 F fAqior
Zar, off @ifpea s gom s
qdf mfyens & e o St &
fom zfadior g 9 F Fwew g1,
Fueraw & famior & o0 #Hifs 37
gart, faar wowre g1 0f, gAw aw
F fude w00, WOFE FoATHI
H AT AT I FRT G AT HL AT T
forar ST & AT AT 7 3961 GAT
FT AN LT KT OAET qT, AT I
T TAFA T AT T HAFAAT F FT707
Tt T g Aw A affeafadar g1 2
§ wmaar §  FE@ ATRR F
TA AT Fi FAA UEA L 9T
#ar wifgn A Aty & 7 9T a9
AT TR R AT #, AAT T g, TAH
oriferer Y £ 7 9% TArT FIW e
T | 0F A 9% fowra g oo
& AW A ¥ A6 97 FET &Y
Tt & W17 AFT T SHI0T AR WI9Or 7
g -

aEl 39 AR A1 ag wow & f A

H @ A A ST 97 gy £
azt g forr wfeefet 1 dom §
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sAFwa g A F ezl
A& g, 3FFT GweAmi § o9 eaw
qA F GAET AL ER, A% A¥EA
fF gw FwET GYFT F WEET &, qET
W Fd & fawowm F

MR. DEPUTY CHAIRMAN: You
Will have to wind up now.

oft S SATE WrT 0 6 A
FT TEAAT qET FHT AT | W aE &
AR F1 Ag qaT g fy &% @ &
AN AT RFANET IAF 719 § AT T
T FIT A7 feqlm Tar AgY i 0

mifady arq & ag wEAr Wga
fr fom woTe ¥ qvfam, orde Aw
HIT &7 T & 3G9 T AZT FA |
AT W T, ATAH FT TEAHZ K AL
AT g 19 a9 & TE WA | FAT-HEEd|
w1 wiafalg-se= agi o, 77 ofegy &
FeetF Frsfroy ARmeE & JE

St gFe WiTe @A (wrarw) ¢
g™ fEAHE FT WAl #Er

w@r, @y d1 wWaEr 9w g 7
Mr. Thenglu Ram was in the Cabinet itself
and the Chairman of the Public Service
Commission was also a Mizo.

off snrdr SaE WqT o q@ &
wAY G AT #EY, aF /9 G & ; A
77 & fr 29 &1, ZHL AN STET AR
7g WA T {6 gw an ux §, w8
W2 T & | Ag I & I T F v AT
war a1 fFar, gas-saeg a0 fFar &1
& stgan o ea-gaei w1 forezweer 7@t
wTa, | & wai ¥ me wiw oTw A
&1 ST T f agi A1 a5 e
gyrrr e gragm 2 1 Hgmam &
wgwa g B arm |9 ¥ wmv wA §
ST 97 & 9% q19 A7 g M1 AR |
afewr 37T ¥ ¥ TF, TT TET ¥
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feaft 7l 21 a7 | g g e O
34 aWerr w1 A, qAwE@ A AT
a7 {799 39 T/ 1 FwEarE & a7
q ArasT & A )

Y R Rgan : qrAAA AGT A A
75 fAqg =3 & | ® A60 IEOE
FOH ALY TAT | IFA 4 ¥ Aqr
qLFT A 2z 7y wifaw feala w1 3557
T F (7 5 741 fFar | § qqizw (5
GHr ATF ALY F 1 21 WATL 1972 &I
ag @z ad( 41, 4 (7aw Shedr g€ 41
GHETH‘TW*WFTFFQT'T#T 'T%J‘w"
FRAAT {7 SATAT § SA7aT 6040 TH 7T @q
fwar o &% @ Fear @17 | 396 7L A
gl qaaT =gy fx fasvm #1 =y
3.32 9@ & | ‘71 F Fema w1 foqR
@ HATfEw Fg A1 AIAET 3 AT 32
ZATF FLA L | T & AT 197273
F[ CATH AT 437 G 1 AT 94T
faqd & 359 @@ &F Prar @ | T4
TE T 73-74 | AAALPEH 6 FUT
A1 T I9H T 479 7 55 FAT AH
w¢ f&aT a1 WT 74-75 H G9 q0F
AEPEA 679 717 o7 AT 725 AT @A
foar amaAT, w1 wrIEE 7 AT SATRr
TAT @F A9 AT & | TAF HATAT Sar
qufy o9 Fad 7 e, fwex guq
agi & fafarzs 4 | wgiw7 wigrEr 947
3 @Ta g 3agr o o Ffaae fafaey
97 | A WHEH WA @A
g | 2z @17 a8 & f owfaw 36 4
AR ez AT W qE qwra
et 2 T wieas afaa st 51 997-
A 7@t a1 91 | ofsmw sfaw sdm
¥ FATHA F O A ¥ AT qRE
2T qFAT & ; AT FATRT HIAAT F% qFal
% afre & | gafemg (el avg & Freme
7F @ar @ | 9 TRE AT, 19
Anr Of & o wifgeara § 2 f g
q, ST 7T TR fgea §, 761§ w7 g
&, 9 WA R Y A AT E
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St T (397 92 ;e
frmr T 7y For & 7

ot st Aga : @27 B ot W
TfrR & 3 ww avd, ot Arafer §
F =9 o0 1 St Amaer we F A T
@ FT A7 FIA & | IAFT oA A9
& afi g A 98 avg F o § 1w
Fif w7 73 & Fr v dr 7zt % @ AT
& SaH1 77 avg 1 wEww faar @,
IAFT F=rA fEAT o

AT awer ¥ Aifa wr #g
TV FAAT & - - - . . | EWEWT
e AT ® far Fac & o7ar
g o & far q7w F 0 Ffed
A 7% 4z A gevarsy § 37 197
qF FEAAAA FI WT I A5 3T
apftwd ax fraz woft gRafe
il w w e Az A w3 fram
qaraF e d 7zt ® Amiwe . azr
AN ARA £ 9q T AT A4 H
sraT EfaT 74 § a2 7 @A ar 3957
F qifpears § wraw IO 71 99
FUAT TNAA ﬁrr?T 7 gif asari #x A
F1E wEAr 74 2, qifeeTe Y FAA
F1E gov wdl fam oy &, Alwd w1 a0
wiTs feem & go Awt &, F4A0 41
ganfaez afefade oz 78 w07 77
qFFE ATAE ATATAEIE ) F
quear g (% AR Wi § owi ST
aifg AT GragT IATH T AEIE
forgor fo g9 weiZqmq ¥ 27 Q¥
WEO AT WA & IAW g0 407w 72
o MR & AOTE A 13, g4 396
TAwE & a1 gie0 gEd F
feft ST W0 AT ATHT T & AT
Faa w & fAg g4 & 1 AR
ar g g f= ar»T% qifa
FALAEE « -+ .
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ot s e qYqT: FZl ME  cannot be allowed on a point of order. You cannot
F7? QTf'?—.'mfr;"r FAFO ST ﬂTfi{a‘l be interrupting every now and then. Please take

your seat now.

s Ao ® gaes (sﬂ' fafir  Yes, Mr. Sisodia.

Qe =) ¢ ofeEE 0ATIER FHE TE 470 it wamd Ferg feretfey (wew w3r)
A1, gare Fw AT o qffdT & 92
oft wrm dgar ¢ 2T SfT gl ga - oA grarAr ez 7 agw R
TEw AW F WA 4,98 W T ) qur & | wEifay fast & frofast #r
nfeamdy EdAns S AT F W qr & watfaw 1972 # s wr
1% T gl g # faasr gwatEas =roar g5 A7 gz faofn Fdr maa
v T Z,.eW Taw v § | H seEar F1 qA—AH e qfefeafa & fqzmr &
? fa o qma ifededt #1E SHITw faeqm &Y 31787 ar)

S § #rE wEar w4 § |
will amdlg g S F avear fr

ot gamaw Tt (3T g3 ) fr sada & faemr & farx 71 a7l
¥4 oAT #1972 ¥ @ 3.5 7AF AT

) ad # 6 x0T wq7 &7 FMA 7ATE T
ot Ww Agav: FITF U @ AT #)
qrE E, WY ST §%A F, TEEEZ WAl '
¥ OW ogad g wA AL g 8T &I
T €W § |

o WW Rgar 7 w43 2

oft wad fag faeitfaan . 1973-74
it g gwnafa : = faerfzar | H 6FUTAXAF T H 7 FUITHI T-
AT, 98 agT &1 THANT F 1 X ITET

SHRI SUBRAMANIAN SWAMY: Will you &% 9314 T 7g & 721 ¥ fawma ¥ oy
give lull facilities once we reach there? Ffra & g fgzq w0 HIFAT E i o
MR, DEPUTY CHAIRMAN: T have called Mr. 4T ST &HIS7 5aardl # w7 # faa®
Sisodia. gra faar faafeat & 321 & v aifz-
SHRI SUBRAMANIAN SWAMY: On a point of 11741 & &1 %1 G 37T AT 7 51
order, Sir. He has made a suggestion. [ want to ask FarEAT 341 E & Iga1 TET qHAT 3

the AT WEANT AT St & fAdaT v
Minister.... . - 5 .
ArEar g & zz ot qamdt § 72 waw

MR. DEPUTY CHAIRMAN: You cannot ask 79 # #Ta F{é"’ %:I g q;q;ﬁw
the Minister on a point of order. You please take ffﬁT"{ﬁ"ﬂ'f g I U fi{ﬁi’f % e
your seat now. N —

TUHRT AFAIL & § FAT 4A1fgT | 97
kSHRI SUBRAMANIAN SWAMY: I want to AATHAT FT q.a-'r #® T sifzarfadi &
ask... 5 G : N
faers wdt &, 7g 9madr afqaw & faeg

MR. DEPUTY CHAIRMAN: Mr. Swamy, if you g, g#T¢ €% #1 g FT FATTAT & AT
persist on that nothing will go on record. A . - e
question gl ;ﬂ@';ﬁ AT TGN T GA FENAE

TTd & TafaT wE g qaradr g%
g & faareaer =g
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T WG A ¥ qMa F fr g
SHOAT A7 F AT TaE O S
T HAT & IEEF IF QU Frdvdy
m fame fosdt 3 famwr @
Zarfmar fddr gd@f 7 faees
sl gfgareaar fex £1 At Foame
ame g fadfEat v gwasr w7 Ty
7oA Fw aF fasdy ¥ oot ta
7oA FF F AT faddr ww AL
T AFSAT, TIATZ, WEEET 99
T Wi feww wvdafaat w
g AT A AAEAEY  wrdafEa
Z w13 asE saver #1 feafa
71 fawior gt 21 zwfag 7z wa-
wmE g Fag i feafa qeadt a9
Tl 90| 4 qGT e gHr fr =gt
saar & wfafsfaai «v gamT waw
g WTIwggeT & o faerg ar
FIH I9 @0 & | FIAA AT ATSAT 7
2qifTs #E F[ AT FA 45 IA®
® OF 7@ § oWwawe AfeEgz
TAATHN F@CT K OAT Tq TLETAHT
H FIE @UAT T IFC &0 Ag § |
wfem ag ot faafear  @® gar g
e for wrame & fost 7g =
TFRLF FET 5T g7 & 40 #
foare @t & saAr wdtefr aAr
qezafa ¥ gragidr &, 9ad ¢q w1
amgar w2 & faaq f&  sofeaw
AT wifgandt @i F AT § g
AT IAF AT, ITh Adad TANT
¥ sET w@r arar & AT W A
§ WE # qaqT 4% @ HIat g99E |

Public importance
froit  frdvfeat ® at 9§ a8 &
ag fadeft ggmal & Todl qwEw g%
T FVUEARET A E | OF FAA A0
dafs Ffmr ax A 3T ww
T &1 e § e qaE e
AR, IART S5 A5 T TFT |

ZHT 977 3Z AT & foagiae
w7 FrAAfEar w1 AT FET )
FATE FTAT HACT AL WA A0
wIT H{EF A A1F /AT WA
AT QAT Ay ST AEE )

ZaTE WY ¥ AT AT 10T WET
FAH F% & fqa dU @raEqr wa
wr gie va FIH A=SI 777 7 AAA
g war & Afew I9% w9dAr & WL
PR B A1 WET § W% (AEm w5
ot d1taTg § A%l faemae &S
FTAT AfEd AT wweit &7 37 F 20T F
qE1 AW ISMT A1EA | K TEI Al
FT HIT WA AW AFIAT TEAL
STEAT /T @A T T & 47 (AT FT
HTEAT HAT TR AGTC AT OF fAa F]r
1 st v 7 orw fear 2AR
ATfaret w1 qonfeafadl & gaqs
far o  ford ot =g ¥, #-27
¥ wiT FroEre § | afew d@fram 5
aifera 18 & g0 W@ & AFw
#1 ¥ fody o fgeq & @A, fraw
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[sﬂ a‘qlf fﬂ! fﬂ{f.’f’" ! Sir, I would like to make it quite clear that the Bill

FE AT HLEATAT LA AFFTL
| gwfad o gwrcAr AT F1 AT
Hafax

Fae [ qAEr q o E

QF TETE TAIAT & W1 A FAL T Wi
qQEAT | T & FU5T 1T VI W AT
FYTAAT @ wHlAT T TAR F A 7
w@F7 e 9FT IqF0  mafgEEr 97
@ &, faawiq 7 faw gu & 97 @il
AT T AW # TEAT II4ET AN
NG TEI | WO qa [EHAT ST
€ @ W Ay g fr g g HiEE-
wedfi & 2 T A g2 TR el A
1 feafa #1 sregaw an A gq, AT
g FAG F AW F A IS |

st Wit Agar: ST ®ITT W
ferae ot siraegs 779 & 3 IS AT w@WE

-Sir, the situation is being watched and
appropriate action to deal with anti-national
activities will be taken. I would say the
situation is very fluid. They have issued
some warning, but we are really watching
the situation very carefully. And, also, Sir,
a mention has been made about a Bill
which has been passed by the Mizoram
Asse——ly. That is not a new Bill; that is
an old Bill which was struck down by the
Supreme Court in 1966. The only thing is
that the Government of Mizoram propose to

revalidate the regulation.

seeks to regulate trading by non-tribals in the
Union Territory with a view to promoting
economic growth in The interest of general public
and fftatters connected
therewith.

92 %E WET g 1§
@i & Wt AW ¥ IR ww WA
wifgr, Sas ara fzar swmc T00E7
gwfay ag fa@ smraarg afa g990
Far wio | 42 fAA #15 A40 50 F
It was struck down in 1966 by the Supreme Court
and so they have reintroduced it. It has been passed
by the Assembly. ~

m & o fafe-

wT W & e We F AK
dvzw waqHz & SAN wA@ A
az fam @mar AT g 1 | FW HAAT

# fo gaofor & far agar w580
fam & 1

DR. K. MATHEW KURIAN (Kerala): Mr.
Deputy Chairman, Sir, the hon Minister in his
statement has said that until the secessionist
activities by th, Mizo rebels are stopped, ro results
would follow from discussions with the rebels. He
also talked about a peaceful and democratic life in
Mizoram. I would like to ask the non-Minister who
is responsible for the lack of a peaceful and
democratic life in Mizoram. Who is standing in the
way of a peaceful and democratic life for the Mizo
people, particularly the tribals? Th, main reason, I
would like to point out, is the uneven development
between the regions and States in the country under
the capitalist landlord policies pursued by the
Government. So long as the Government follows
certain economic policies which have been in

fr ST
T & A # F At a7 faeww

3w H OHl Wil @

A6t W weEw afem @@ 77 war 2
firoa @eda & a7 9% wizgs F4
& Az gt wrIfaw v sax §F

existence for the last 27 years, it will lead
precisely to
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this type of uneven development. You have
not tackled some of the basic and fundamental
questions. Mizoram has been neglected. The
whole of the North-eastern region has been
grossly neglected by the Central Government.
Why is it that industrial development and the
development of tribals has not taken place
even after 27 years of independence? These
are questions to which the hon. Minister
should have addressed himself when he talks
about the need for a peaceful and democratic
life. Peaceful and democratic life does not
come in the abstract. It has to come from a
material base of availability of jobs,
employment opportunities and conditions for
the advancement of the people culturally,
morally and materially. This is precisely what
has not happened under the aegis of the
Government's policies. Now, I would suggest
that the Government's policy regarding tribal
development is completely a distorted one, a
policy which tries to completely edestroy the
separate identity and ecultural identity of many
of these tribes. What has happened is in
Nagaland, Mizoram and mostly in the North-
eastern belt, th, traditional moral and cultural
life of the people has been destroyed by the
introduction of the value-system. Through the
Government's own economic and social
policies, it has destroyed values like honesty in
Mizoram, Nagaland and the North-eastern
belt. Tribal people had a sense of honesty.
Grain could remain in the fields for days
together and nobody would touch it. They had
a system of law by convention which was not
imposed by any coercive instrument of State
policy. They believed in certain values like
honesty, sincerity and hard work, but today
you find the contractor entering the field and
exploiting the tribals and Government officials
introducing corruption and the values of
corruption into the system. For ages they
thrived on a different value-system. It is due to
the destruction of the value-system of the
tribal people. Their traditidnal values and
cultural ethos have been destroyed by the
Government of India through their policy of
introduction of
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capitalism into these areas by means of
contractors, landlords and so on. These forms
of exploitation have completely destroyed it.
This is the core of the problem. You cannot
say that it is merely a law and order problem
and try to curb them. They will continue to
thrive so long as these fundamental problems
exist. This “my first point.

My second point is, whose responsibility it
is to protect people? For example, there are
Central Government and Assam Government
officers and employees, including class III and
class IV, working in Mizoram. These officers
have been sent to Mizoram on deputation.
Whose responsibility is it to protect them?
They did not go there on their voluntary
choice. They were deputed by certain
governments, Including the Assam
Government. Today they are left at the mercy
of somebody else. The Central Government or
the other State Governments who sent them
on deputation are not protecting their life. |
would like to have a cotegorical answer as to
what is being done to protect the lives of these
people.

Now, the Minister said that patrol, ling
arrangements have been made in Aizawl and
Lunglei. These are only two centres, while the
problem is geographically widespread. With
this type of administrative arrangement this
problem cannot be solved. I consider that the
central problem is the socio-economic
problem plus the attitude of the Government
on the national question. India is a multi-
national State and Indian unity can be
maintained only through the traditional
concept of unity i, diversity. Indian people
have different languages, different cultures,
different national conceptions. Indian
nationalities want to be in one union. We
believe in Indian unity. Our party believes in
Indian unity. But Indian unity can be
maintained only by this concept of unity in
diversity. There must be a common
denominator so that we joint together in a
venture for the socio-economic ad-
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[Dr. K. Mathew Kurian] vancement of the
entire working people. It is this lack of under-
standing of the national question that has
prevented the real unity of the Indian nation.
Government cannot build up unity by having
this uneven development under capitalism
which is taking over the entire nation bringing
in flssiparous tendencies and disunity among
the people. If we really want unity, we must
respect the local culture, the local language,
the local tradition and so on, and respect them
increasingly, assimilating these different
tendencies into the common stream of Indian
nationalism and unity. These are some of the
basic questions which the hon. Minister
should address himself to.

I will conclude by making a simple
suggestion. All these proposals including
development and so on are meaningless to us
because the Fifth Plan does not exist, it is
dead. All the development outlays are not go-
ing to solve the problem. At least to
understand the Mizo tribals, let there b, a
Parliamentary Inquiry Committee which goes
to Mizoram and sees things on the spot. Give
them all the facilities for studying the
situation. It is not for the Minister to say that
Members of Parliament are free to travel
anywhere by train or by air and do their best.
The Government—and Mr. Om Mehta —
should take the initiative to arrange an all-
party Committee of Parliament to go to
Mizoram, giving them the opportunity to meet
the people at the base, including the working
people.

SHRI I. T. SINGH (Manipur): It is a sugar-
coated pill, going with the Minister.

DR. K. MATHEW KURIAN: Not with the
Minister.

SHRI I. T. SINGH: You come there and I
will help you. Do not take the protection of
the Minister.
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DR. K. MATHEW KURIAN: Let the
Minister at least not stand in the way. Let
them play a permissive role for the Inquiry
Committee to go and give moral support and
physical support for the Members to go there
and meet the working people and the tribals
and understand the “problem. We will give
you concrete suggestions, we are not going to
be destructive on the question of Mizoram.
We will bring forth concrete suggestions if
Mr. Om Mehta takes the initiative for a
Parliamentary Committee which includes all
political parties.

SHRI OM MEHTA: Some points have
been raised about this development. I have
already quoted the figures. Since it became a
Union territory, whatever is possible we are
doing to remove the backwardness of that
area. But I do not deny the charge. As he said,
there might be some uneven development is
some of the hilly regions. But keeping in view
the resources and the money available,
whatever is possible is being done to remove
the grievances.

He has said about the Government's
responsibility to give protection, particularly
to Class 1V, Class III and Class II employees
who are there in Mizoram and also the out-
siders who are working there. I fully assure
him—the Government gives him this
assurance—that whoever iii there, is in our
charge, and we take full responsibility to give
him whatever protection is possible; the
Government of Mizoram and we are trying to
see that protection is given to them. I would
also like to assure that arrangements are being
made to meet the situation. As I said, it is a
difficult situation. I cannot divulge all the
details at this stage nor is it desirable in the in-
terests of security. However, I wish to go on
record that it is the Government's
determination to put down firmly this
development; and 1 would like to take this
opportunity also to appeal to all friends sitting
opposite
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to cooperate with the Government, and I also appeal
to the people of Mizoram that they should cooperate
with us.

W UwEEEw o qg AR qE f
T !

ot W Bgar -z @ faar ¥
9 FWW gAT H oA 7 &
wa dgl feaw ot W w7
Sir, I will appeal to them as well as to the people
of Mizoram to co-operate with us.

SHRI SUBKAMANIAN SWAMY: Co-operate
in' sending a delegation first.

SHRI OM MEHTA: About delegation he has
already replied to you that they should co-operate
so that we can have the development of that area.
Only when peace is restored to that area and these
violent incidents which are taking place there stop,
naturally like other parts of the country whatever is
possible we will do for that area also. So, Sir, they
should not think that they are being neglected.

DR. K. MATHEW KURIAN: What about facility
for an all-party delegation to go there?

SHRI OM MEHTA: If any hon'ble Member
wants to visit that area we will do whatever is
possible to make his stay comfortable there; we will
never deny these things.

SHRI 1. T. SINGH: Unless general amnesty is
announced we cannot go there.

DR. K. MATHEW KURIAN: Why do you not
take the initiative and arrange an all party
delegation?
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MR. DEPUTY CHAIRMAN: Yes, Mr.
Kumbhare.. (Interruptions).. No cross-talks,
please. These cross-talks should not go on

record.

SHRI N. H. KUMBHARE (Maharashtra) :
Sir....

SHRI SUBRAMANIAN SWAMY: Sir, I
object to your ruling.

MR. DEPUTY CHAIRMAN; You cannot
object to that. They will not go on record
unless they have to form part of the
proceedings. No cross-talks and whisperings
will go on record. Mr. Swamy, please take

your seat.

SHRI SUBRAMANIAN SWAMY: No,
Sir. Only those remarks which are defamatory
should not form part of the proceedings.
Otherwise, these things should be there on
record. How can you remove them from the

records? You can remove anything you like?

MR. DEPUTY CHAIRMAN: It will not go
on record if it is not going to form part of the
proceedings. You cannot argue about it.

SHRI SUBRAMANIAN SWAMY: You
cannot give ruling like that.

MR. DEPUTY CHAIRMAN; Crosstalks
and whisperings will not go on record and

you cannot object to that.

SHRI SUBRAMANIAN SWAMY: Yes,
whisperings will go on record.

MR. DEPUTY CHAIRMAN: Please sit
down. Yes, Mr. Kumbhare.

SHRI N. H. KUMBHARE: Sir, it is true
that the explosive situation in
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Mizoram calls for preventive measures.
Nonetheless, Sir, it is high time that we tried
to examine in depth the reasons for the unrest
prevailing there. Now, Sii, the honourable
Minister has given the figures with regard to
the employment position. Sir, I can under-
stand the minds of these people because I had
an occasion to visit some of the tribal areas
there. Their grievance is that the officers who
go there consider themselves to be rulers and
this is one of their grievances and these
officers are not prepared to employ the tribals
even for Class IV posts because they say that
these people cannot prepare food to their
liking and, therefore, they would not take
these tribal people even as orderlies. So, Sir,
much of the trouble is on account of the
attitude of these officers. My suggestion,
therefore, is that clear-cut instructions should
be issued to these officers that they should
behave in such a way that the local people feel
that they are treated as brothers and brotherly
relationship should be established.

Secondly ¢ Sir, even though in the tribal
areas the population, the tribal population, is
100 per cent, their grievance is that the
reservation of posts is kept at 50 per cent
only. They say that, as a rule, the reservation
of posts for the Scheduled Castes and
Scheduled Tribes is in proportion to their
population. But, if their population is 100 per
cent or 95 per cent, why should the
reservation be restricted to 50 per cent only?.
This also should be examined so that more
employment opportunities are made available
to these people.



131 Calling Attention

[Shri N. H. Kumbhartj

I can tell the honourable Member one more
thing, Sir.  Because of lack ol education, a
substantial number of young boys from
amongst these people do not get employment
and I can tell the honourable Minister for his
information in the different parts of  the
country, tribals are not to be found in a
number of public sector undertakings. I
think if yon can 1 P.M.  evolve a scheme by
which tribals from other areas come over,
it will not only serve our objective of national
integration but it will also create their love for
this nation as well.

These are some of the suggestions I would
like to make. I hope the hon. Minister will
give due consideration to them.

SHRI OM MEHTA: These are good
suggestions. We shall see how far we can act
upon them. It is also a good suggestion that
officers who go there should establish
brotherly relations. There can be no two
opinions about it. We shall see to it. But I will
again repeat that out of 7333 officers who are
there, 6341 are Mizos, that is, more than 80
per cent. Whatever population is there, they
are given representation. It goes up to about
90 per cent. Though in the rules it is provided
that it should be 40 per cent or something like
that, but, in actual practice, we are giving
employment up to the extent of 90 per cent.
So there should be no grievance on that ac-
count.

SHRI N. G. GORAY (Maharashtra): We
are dealing with proud people in a very
sensitive area, not only the Mizos but even in
Nagaland, and very recently so far as the
Boro tribe is concerned, some disquieting
news has been coming. So it is the entire
region. Therefore, Sir, I would like to treat
this subject with the utmost caution and
sympathy.

I am sorry I cannot agree with some of the
opinions that were expressed by my
colleagues on this side. Sir, one
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has to admit that it is very difficult to
assimilate people who belong to different
cultures. The Government has been accused of
having failed to create a sense of nationality
amongst the tribal areas on our eastern
borders. But I would like to remind this House
that, in fact, we have not succeeded even after
nearly 2000 years to assimilate even the
Harijans who have been living next door to us.
Sir, the enitre social structure in India is such
that it is incapable of assimilating people. That
is the inherent difficulty in our social
organization. Naturally, therefore, we find that
where the values, the outlook on life, are so
different, the social structure is so different,
the cultural pattern is so different, it will take
some time before we can assimilate the Nagas,
the Mizos or other tribes of people who are
living in that particular region. But I agree, so
far as the criticism goes, to see that our
administrative officers there should have the
right type of mentality while dealing with
these people. I am reminded here of Fr. Elbin
who was staying there for years and who got
himself completely identified with the people
later. First he stayed in the Santhal area. But
later he migrated to another place. In order to
identify himself with the people, he went to
the extent of marrying a Santhal girl and he
stayed right amongst them. This type of
mentality must be there. | was reminded of
Mr. Rustomji who, for a very long time, was
Adviser to the Government of India, so far as
that particular area is concerned. I would like
to ktiow from the Government of India
whether the right type of mental orientation is
given to the officers who go there. It is not a
Question  what  percentage  of  the
administrative staff is there from the Mizos.
The Mizos are there. I am happy to know that.
But are the people who are sent there given a
sort of manual? Sir, I remember that during the
Second World War many American soldiers
had come there. The American soldiers were
told that they would customarily find bullocks
and cows in the streets of India.  Therefore,
they were told in a
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very humorous manner that they must not run
over them. When they saw a cow, they must
get down, bow to it and then go, because the
cow is very sacred for the Hindus. This is the
sort of information and training that they tried,
to give to their soldiers whenever they came
here. This is a sort of orientation. I would like
to know whether there is a special staff
college or some other institution where those
people who are proceeding to these tribal
areas are properly trained. I would say that if
it is not being done, it should be done. This is
my first point.

Secondly, Sir, whenever the question of
economic progress is raised, it is always
customary here to tell us that 6 crores or 7
crores of rupees were spent and all that. I
would not like to stop at that. I would like to
know what exactly has happened so far as the
economic life of the Mizos or other tribals is
concerned. Sir, we are told that they are
accustomed to "zhoom" cultivation. They fell
down the trees, secure a plot and cultivate it.
Next time they go to another plot, etc., etc.
What have you done to stabilise the cultivation
and to wean them away from "zhoom"
cultivation? What have you done to tell them
that there are better methods of agriculture
which they should adopt? What have you done
to teach them handicrafts? I know that they
have their own handicrafts. What have you
done to see that these handicrafts get an
immediate market? What about the roads and
other things? Roads are the main difficulty in
these areas. There are no means of
communication at all. Therefore, these people
who have been living in isolation, have been
suddenly brought to a head-on collision with
the new civilisation which is coming up. Sir,
my friend talked here of the old civilisation
coming into conflict with the new civilisation.
This is bound to "happen. I am not one of
those who says that everything that was there
before we went there should be preserved. It
just cannot be preserved. A friend just now
said that the mer-
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chants and traders should be allowed to go
there without a licence. If you do that, then
immediately the whole social fabric will
collapse. This is bound to happen just as when
the British came here with their new
techniques, the entire fabric of our village
system and urban system broke down. It is
natural. Therefore, we should try to
understand that this problem is very complex.
When two cultures come into conflict with
each other and when one culture tries to
assimilate the other which is not an easy
matter at all, it will lead to all sorts of
misunderstandings and collisions. This is
bound to happen. It is not an easy thing,
because what you are dealing with is a proud
people. Jawaharlal Nehru had described them
as proud people. You must understand that.
When you are talking of economic
advancement, I would like the Home Minister
to tell us in concrete terms what they have
done and what they intend to do. It must be
seen and it must be felt like justice. It is not
enough to do justice. It must be felt that you
have done it. So, when you are talking of
economic progress, the people there must feel
that they are progressing economically. This is
the important thing.

Then, Sir, I would like to refer to one
aspect though I am not one of those who have
made a deep study of it. Sir, again and again,
it is being said in the newspapers that some
animosity is due to the fact that the mis-
sionaries are creating some sort of anti-
national attitude.

Has he gone in depth and tried to study this
problem as to whether the missionaries are
trying to create some sort of an anti-national
and anti-Indian climate in those areas? Sir, it
must be understood because religion has a
hold on these people. There is no doubt about
that. Now, the Congress is accusing JP as
anti-democratic and all that sort of a thing.
But I must tell you that JP has played a very
prominent role in bringing the rebel Nagas to
sit across the table.
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And a long period of peace was possible
because of the intervention of people like JP.
His mission went there. He talked to the rebel
Nagas. I do not know whether the Home
Minister has forgotten all about that. But JP has
played a very prominent role in the settlement
of the Naga j issue. Therefore, I would like to
say j that I don't believe that a parliamentary
delegation will do much, though I belong to the
Parliament. In 15 days' stay, what are you going
to solve? Is there a Member of Parliament who
says, "I am going to sit there for a year; I will
try to live with them; I will try to live like them;
I will try to learn their language; I will try to
understand their language; 1 will try to
understand them"? This is not going to happen.
We are too busy. We have so many scandals to
settle....

DR. K. MATHEW KURIAN: There are
many scandals in the cupboards.

SHRI N. G. GORAY: I don't think we are
interested in going to the Nagas and
doing that type of constructive work which
really will make great demands on us.
Therefore, Sir, let us not think too highly of

ourselves. We are not interested in that sort
of a thing. It will have to be done by the
officers. Therefore, I am saying those
officers should be sent who are
properly oriented. Therefore, I would like to
ask him: "Why don'tyou startasortof an
institute—Urvaseeyam of call it
Ariinachal Institute—where their

problems are studied in depth, where their
culture is understood and where the officers
are properly oriented?" If you remember, when
the Communist Party started their
propaganda in India, they had an institute.
Most probably, it was there in Tashkent.
They started a cell there, and  they trained
their people. Mr. M. N. Roy was in charge of
it.  So, you can start an institute, not with a
view to subverting the whole thing, but with a
view to assimilating and creating in
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them a sense of nationalism, a sense-of
unity with the rest of India. These are some
of my suggestions, Sir.

SHRI OM MEHTA: Sir, the boar.
Member has made very welcome
suggestions. As rightly said by Gorayji, the
problem is very complex.

SHRI N. G. GORAY: Don't be
complacent.

SHRI OM MEHTA: We are not
complacent.  As I have already said' in my
statement, we are taking the full view of the
whole thing. Whenever the officers are posted
there, they are fully briefed, and there is a spe-
cial cadre for these areas called the Union
Territories cadre. And all the officers are
posted from that cadre: About the institute,
Sir, that is also' a welcome suggestion. We
have got one or two institute here. As the
hon. Member must be knowing,  our people
who qualify  in this IAS examination go to
Mussoorie for training, There also, those Union
Territory officers who are likely to be posted
in that area can be given a special course in
this.  And we have also got an institution

here—the Indian Institute of Public
Administration.  There also-something can
be done. But T can assure him that

whenever they go-there, they are fully
briefed, they are acquainted with the problems
of that area.

About the development of roads-also, Sir,
whatever steps are necessary are being
taken. Whatever roads are built, it is by our
Border Roads Organization and the CPWD.
They are building roads there. But there are
inaccessible hill areas where it is very
difficult. Still, we are trying to have the
roads built there with great difficulty, and
trying to develop that area,
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SHRIN. R. CHOUDHURY: Sir.
there has been an accusation against the
Government that they were just discriminating
against the Mizos and the tribal people in the
north-eastern region and that is the only reason
why this type of disturbance is occurring in
that part of the country. Sir, there may be
discrimination but that is not the only reason
why these disturbances are occurring there
frequently. Sir, after independence there was
an international conspiracy—our hon.
Members may also remember it to
separate all the hill areas of that part and form
an independent State .... (Interruption)
which  will always be a trouble-spot for
India. That was a conspiracy. =~ We should
appreciate the way how the Government of
India, handled the situation as a result of
which  there is no trouble in the hilly
area, in Aruna-chal Pradesh and there is no
such trouble in Meghalaya. So, we must
appreciate  the Government for the way in
which they have handled the situation or faced
the situation created by those international
conspirators.

SHRI SUBRAMANIAN SWAMY: .
There are no missionaries in Aruna-chal, don't
forget that.

SHRI N. R. CHOUDHURY: I am
coming to that point. You don't
worry.  And those conspirators succeeded

in Nagaland and  Mizoram. Sir, we are
not concerned with Nagaland in this Call
Attention. We are concerned with Mizoram
only and, therefore, I am coming to that.
Now we find that this Mizo National Front has
its origin in 1959 when there was a famine in

Mizoram. Sir, it is to be noted that Shri
Bimala Prasad Chaliha, the then Chief
Minister of Assam and Mizoram was a part

of Assam, extended all possible support to an
organisation formed for famine relief i,
1959. Mizo national relief organisation or
something like that was the name of this
organisation. Taking the Government support
for famine relief work, they organised
Mizo National Front and in 1969 they
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I made it the Mizo National Front, coming out
with a demand for an inde-| pendent Mizoram.
Sir, not only thc-y made this de'mand but they
also adopted guerrilla tactics at that time. It
was perhaps in 1968. Now they rose in revolt
and tactically they captured Aijal and Lungle,
the two towns in Mizoram. My point is, Sir,
the way the Minister stated, it seems that he has

some  complacency about the present
situation. We have seen in 1968 what
havoc this MNF created. After the coming

up of Bangladesh we thought that this
trouble would be over but what happened
is that they crossed over the Arakans. Now
they have consolidated their position there and
they are again out to create troubles in
Mizoram. That will be a type of rebellion
and the gravity of the situation can be judged
from the telegram that I received from the ex-
Chief Minister of Assam yesterday, saying
that this has created panic in Mizoram and a
tense situation is prevailing in the
neighbouring States of Assam, Meghalaya
and Tripura. He has also sent copies of this tele-

gram to some other people, maybe to the
Home  Minister also.  Sir, there will not be
trouble in Mizoram alone but there  will be

trouble in the neighbouring States also.
The Chief Minister of Mizoram has also
said that the Mizo people will also suffer
because Mizoram entirely depends on Silchar in
Assam for their supply line. There may be
disturbances in  the neighbouring States
also  because Mizo settlers are there also.
would, therefore, draw the attention of the
Minister to this and request him  to realise th,
gravity of the situation and take -effective
measures in  this respect.  Sir, there are two
ways to meet the situation. The one is
through combing operation. These
rebels—their number is not very large—
can just be rounded up. They are in the Arakans
and they can be rounded up. That has not been
done yet.

Secondly, an effort is being made there.
Every time we were raising
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this issue in the House. We requested the
Government to have a [negotiated settlement
with the Mizo rebels. The Government of
India was never prepared to have a negotiated
settlement with them. The matter was left to
the Mizoram Government. The Mizoram
Chief Minister has now said that all his efforts
have failed. There is no possibility of any
negotiated settlement with the Mizo rebels.
Mr. Mathur has mentioned the press report,
but he did not refer to the point mentioned by
the Chief Minister of Mizoram. He said that
some church leaders, political leaders and
social workers had recently formed a peace
advisory committee to make voluntary efforts
to persuade the underground and come to a
negotiated settlement. I would like to know
the reaction of the Government to this. Also, 1
would request them to take appropriate steps.
If they can settle it through a negotiated
settlement, it is all right. We welcome it and
that is the best way. (Time Bell). If they
cannot do it, they must stop these things for
ever.

Lastly, one submission I want to make.
Many Members from that side have suggested
that a parliamentary team should visit
Mizoram. At this moment any such visit will
not be fruitful. If we go there and if we cannot
meet the underground we cannot solve it.
Unless there is a general amnesty we cannot
meet the underground. Unless we meet the
underground people our going there will be of
no use. In Nagaland also there was a peace
council once formed. Mr. Jayaprakash
Narayan was also there, but the main person
—Gorayji did" not mention his name —was
Pannalal Dasgupta, who went to Nagaland,
stayed with the rebel people and he brought
them to the table. The late Chief Minister B.
P. Chaliha was also a member of that council.
Some result was there because of their effort. I
would like to know whether the Government
is prepared to gtve the Mizoram Advi-
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sory Committee a fair trial and see if they are
able to persuade and bring the underground to
the table. If that is done, it is good. If not,
they must take stern action so that these
things are stopped for ever.

SHRI OM MEHTA: I have never said that
we are complacent. There is no complacency
on the part of the Government. In the very
beginning I said that the situation is such that
it needs all our efforts...

DR. K. MATHEW KURIAN: That itself
shows that you are complacent.

SHRI OM MEHTA: No, no. You must
take my word.  (Interruptions)

MR. DEPUTY CHAIRMAN: I suppose
next time you should write the note and give
it to him. Then only you will be satisfied.

SHRI OM MEHTA: Whatever we say we
mean. Whatever they say, they do not mean
it...

DR. K. MATHEW KURIAN: We do.

SHRI OM MEHTA: As I have already
said, the situation is grave and there is no
complacency on the part of the Government.
The Government is prepared to meet this
threat. We cannot tolerate a situation in which
the life of the people who are living there, is
threatened. We are taking all necessary steps.
As I have already said, it will not be in the
public interest to disclose all these things—
what steps we are taking. We are fully alive to
the situation and we are taking necessary
steps. We are taking steps so that this threat
by MNF is frustrated.

MR. DEPUTY CHAIRMAN: What about
the other part of the question? He asked
about the peace council.

SHRI OM MEHTA: As I have already
said, unless they leave their secessionist
activities, there cannot be any peace effort.
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SHRI N. R. CHOUDHURY: My point is
the Chief Minister himself has said that the
church and political leaders and social
workers have recently formed a peace
advisory committee to make a voluntary effort
and persuade the underground to come to a
negotiated settlement. May I know whether
the Government is prepared to give these
efforts a fair trial?

SHRI OM MEHTA: Now, Sir, we will
have to watch what sort of committee it is.
"Some human rights committee has been
formed there, of which Mr. T. Selo, who is a
retired officer of the Indian Army, has be-
come the chairman.

What their aims and objects are we cannot
say because we will have to watch the
activities of any such organisation before
giving any help, support or recognition.

SHRI N. R. CHOUDHURY: Are yoii.
going to enquire about the organisation and
its activity, and if their effort is peace-
making, then will you render all possible
help?

SHRI OM MEHTA: Unless we enquire
and come to know what sort of activities are
there, we cannot take any risk in a sensitive
area.

SHRI I. T. SINGH: Sir. my task is made
easier as my colleage Mr. Cbmi-dhury, has
stated the position there. My appeal is not to
the Government, but I would rather appeal to
the Opposition to the other side of the
Benches because most of the Members
belonging to the opposition are grouping in
the dark.... (Interruptions,) I will tell you, how
you will go there and meet the Mizo rebels.

When I am saying that Parliamentary
Committee is sugar-coated pill— but in the
Parliamentary team—will not be able to meet
the rebels—it is my honest opinion—in that
part of India. Luckily the Government of
India has done one of the best things which
they might have done earlier. One of our
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colleague, Mr. Scato Swu—he is absent
today.—has been for 18 years underground.
And now he is first-class pucca Indian.
Probably, you will remember, till 1973 1 was
also in the extremist line in that part. It was
our political great guru, Dr. Ram Mano-har
Lohia, who brought us to the fore !a the
political scene. Whenever we were going
under-ground or absconding during any penod,
it was becoming impossible to make any
arrest. Likewise the poor policemen in
Mizoran are also at the mercy of the MNF.
They will run after the rebel. If they want to
arrest a rebel, a great amount of risk is
involved. This is the situation obtaining there.
My friend, Mr. Choudhury, certainly did not
disclose it, I will disclose it. This problem is
nothing but a remnant of imperialism. Right
from the Chitta-gong Tract and the Arakan
Tract, the whole or the eastern zone including
Nagaland, Arunachal, Mizoram and Manipur,
one Christendom was sought to be carved out
to anti-national ele> ments. Because of some
Indian leaders like late Pandit Nehru, Dr. Ram
Manohar Lohia and some Congress leaders
who did a termendous work helped the process
of Indian nation. Manipur is predominantly
inhabited by Hindus with so much affinity
with the Indian Union. I am saying frankly
from my heart. They do not hate the Indian
Government. Some tribal leaders in Mizoram,
and eastern region and the followers of Mr.
Phizo ar& treated not as Indians, I am a
Congress Member at the moment, with the
privilege of belonging to the House. I have
requested the Home Minister to pav a visit and
study the matter, and he was very eager to visit
Mizoram and we had a personal talk also, and
because of the Parliamentary Session he said
he would not be able to pay a visit. But he
agreed to pay a visit after the Parliamentary
Session is over. There is no question of
complacency. He knows the rea\. situation,
what is happening there. I know all the
officers—the Chief Sectary Mr. Agarwal, and
Mr. Chhib-.-Lt. Governor who was the
Adviser to the Governor when the
President's
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rule was there. The officers are trying their
level best to  bring about a sense  of
Indianisation. And in one respect, I agree
with what Dr. Kurian liad said. You would
have seen that after independence, the tribal
life is .quite disturbed. We had our own
indigenous socialism, our own indigenous
communism, our own tradition and -culture and
what not. But love begets love. It should not
be affected. In the tribal areas,
particularly in this jzone, historical factors are
there. But we cannot blame anybody.  The
Chieftains were there, the  Assam rulers -
were there. Let us forget the past and let us
start anew. Let us ring in and ring out the old.
It is no use lamenting over the past.
Therefore, I would, at the moment, like to
appeal to the Jana Sangh friends to go there
and meet the hostiles.  Please go there and
organise your party; organise the masses there.
Some of them may join Congress, that is a
different  matter. But throwing the blame on
the Government will not serve the purpose. If
you want to go there individually, not a
member of Parliamentary delegation, I will be
at your disposal all the time. You meet these
hostile elements. =~ We will arrange for your
comforts. In that eastern part of the country
Mizos are a privileged tribal community.
They go to Silchar. They go to Imphal.
They go to Tripura. And wherever they go
they can claim that they belong to that State.

In matter of service opportunity they are
better off than many other tribals in the
castern part of the country. In the I.A.S. cadre
they are the largest in numbers. In the Assam
Regiment they are largest in numbers.
According to statistics 40 per cent, are Mizos
and the percentage of literacy is very high, 53
per cent. So they have all the opportunities.
What is wanting is a sense of Indianisation
among them. That sense among them can be
inculcated in different ways by different
parties. It can be either this party or that party.
It can be done by the Ramakrishna Mission
also. This is not a political problem. I may
tell you
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very frankly that the political problem is
almost solved. Manipur has become a State
and Mizoram a union territory. Hon'ble
Member Mr.  Rabi Ray, who was once our
collegue, had come to Manipur. He had
several meetings with the people there  in
those days. The political aspiration  of the
people there has been fulfilled. A sense of
dissatisfaction or diappointment is no more.
What is required is that the younger element
in  Mizoram needed to be told, not only from
the Congress side but also by the Opposition
parties that India is one country where tribal
minorities and various  religions can grow
according to  their genius and, let the Mizo
youth realise, serve in the best interest of the
country. Therefore, my appeal will not be
to the Minister alone. The Government will
look after the interest of the Eastern region and
they will take care of the developmental side,
of the law and order situation. Therefore, if
you want to go at all to this part of the country,
please do not go in Parliamentary delegation.
Go alone and try to meet the people as late
Dr. Lohia once upon a time did. That
approach alone will solve the problem. We
have so many parties. Let them go there. I
told Dr. Kurian to go and organise the C.P.(M),
Let the Jana Sangh people go and organise
their party there. Let them meet the
extremists. Try to win those who are against
the Congress to your fold. That will help
indirectly towards indianising them.  There
are so many self-styled underground army
officers. Therefore, all that I  say is that the
Minister is not complacent at all. We had
personal talk. We  will try to give correct
information to the Minister so far as that part
of the country is concerned. Now, in
Manipur® there are so many changes in the
Government. While bringing about
changes in the Government the best national
interest is always taken into consideration.

Sir, times are changing. The hostility
towards the Indian Government is decreasing.
There was a time when in
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Mizoram, Nagaland or Manipur one person in
every family was hostile, either armed or
unarmed, towards the Central Government.
But that is not so at the moment. They have
changed their mind. They are ready to co-
operate with the Central Government.
Therefore, visit by the Opposition Members is
more important than mere sermonizing.
Therefore, my humble submission to the
House, not to the Government alone who has
been looking after the affairs in the eastern
part of the country for the last 25 years, would
be that Members belonging to different parts
should visit that area. Complaints alone will
not serve the purpose.

SHRI OM MEHTA: My friends will listen
to his advise and act on it. I am thankful to the
hon'ble Member. The Members of the
Opposition say that I am opposing a
Parliamentary delegation. Mr. Singh has
given some good advice. You must act on it.

SHRI B. D. BARMAN (Tripura): Mr.
Deputy Chairman Sir, the problem is intricate
and complex no doubt. I have already said that
when British imperialism came here, they kept
all these problems in cold storage because it
was in their interest to do so. They thought it
would be better for their exploitation if these
races and tribes were kept in cold storage, if
they were not given access to the light of
civilisation. So after this, there is a vacuum.
And particularly I must say that the land
grabbers and money-lenders who went there,
exploited them to the utmost. Mr. Deputy
Chairman, Sir there are cases that by giving
them salt in loan, these money-lenders are
grabbing lands acre after acre because salt is
something which is dear to them. So, the
situation is such that any approach to them
must be made in such spirit that no sort of
exploitation, no sort of grabbing of lands, no
sort of exploitation by money-lenders would
be possible in these areas. The main thin* is to
help them to keep
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their tradition. They have got their own
culture, they have got their own heritage, and
they are in no respect inferior to the culture
and heritage of the so-called civilised
persons. The triblas have got their own
philosophy of life. Icansay that the "tantra"
philosophy, of which there is  a great legacy,
is of tribal origin. So the heritage of the
tribals is in no respect inferior to that of other

persons whom we call enlightened.  So the
main problem here in the  vacuum that
has created by the British  Government

during this long period of 200 years. They had
been completely set apart. No access was
given to them to the light of civilisation, to
the light of. present atmosphere.  So this
question has to be approached with tolerance,
with a spirit that will be endearing to them, that
will make them feel that no outside attempt to
make a complete change of their  hertitage
or culture will take place.  Of course, there
are extremists. There are some persons
who take extremist view. But the
problem is more or less economic. Until
and unless we are able to do away with
the economic exploitation of these masses,
until and unless we are able to make them feel
that they will no more be exploited, that their
land will not be grabbed, that moneylenders
will not have any sort of access to them, until
this sort of assurance is there, this problem
cannot be solved. After the advent of
independence, the officials who are deputed
there behave as if they have been sent from
Heaven. In my own State in Tripura, I
have seen many officers who consider  the
area just as a training centre for them.
Young officers having no experience are
sent to Tripura. Such officers are sent to all the
Union Territories.  They think that they are
sent from the Heavens. They have no
fraternal feelings for the people there. They do
not understand their language and customs.
They want to impose their win on these
people.  And this is the source of all troubles.
The point is that we should look at all these
problems from a different angle. We should try
to understand that these
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human beings are not in any way inferior to
those who call themselves civilised. Until and
unless this outlook is changed, until and
unless exploitation of man by man is totally-
stopped, this sort of trouble will be there. You
have to see that there is no exploitation of
man by man, that there is no land grabbing
and there is no exploitation by the money-
lenders. Until and unless that position is
secured, this sort of trouble is inevitable. It
might take an extremist form in some cases
and in other cases it might take a milder form.
The main cause for this is exploitation and
that must have to be stopped, if we want our
aim of socialism to be fulfilled.

SHRI OM MEHTA: I agree with my friend
that the problem is very intricate. I also agree
with him that this is the legacy of the British
Imperialism which did not pay much heed to
the development of the North Eastern region.
I also agree with him that this exploitation of
man by man has to be stopped and it was only
for this that.
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SHRI OM MEHTA: Sir, it was only for
this that the Luzhari Hills District (Trading by
non-Tribal) Regulation, 1953, which was
struck down by the Supreme Court in 1966,
has been again passed by the Assembly. As |
mentioned, this is only to regulate trading by
non-tribals in the Union Territory with a view
to promoting economic growth. It is also in
the interests of the general public. In fact this
Bill gives reasonable protection to the tri-bals
from undue economic exploitation in the
matters of trading by non-tribals. This is why
this Bill came and this has been passed by the
Assembly.
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REFERENCE TO DISCRIMINATION.

AGAINST MUSLIMS IN DELHI IN

THE MATTER OF REGISTRATION
OF DOCUMENTS

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, most regretfully I wish to invite
the attention of the Home kunister to the
reported fact that the Muslim citizens of the
Union Territory of Delhi are asked to produce
documentary evidence of their being Indian
citizens whenever they wish to dispose of any
immovable property and approach the Sub-
Registrar of the area for the registration of the
Sale Deed. This causes tremendous
inconvenience in disposing of immovable
property by the Muslim community and very
often they find it beyond their means to pro-
duce the required documentary evidence of
being Indian citizens to the entire satisfaction
of the Sub-Registrar of the area. This
restriction imposed by the Sub-Registrars for
the transfer and registration of immovable
property belonging to the Muslims of the
Union Territory of Delhi is not only undesira-
ble, but also discriminatory and hence
necessary instructions have to be issued not
to insist for producing any such documentary
evidence.

May 1, therefore, appeal to the Home
Minister that such harassment and dis-
crimination should be stopped forthwith and
the confidence of the minority community
should be restored so that they also feel that
they have the full citizenship rights.

SHRI N. R. CHOUDHURY: Sir, what is
the reply of the Minister? Have they issued
any instructions in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI OM
MEHTA): Sir, we have not done anything. I
think this concerns the Finance Ministry and [
will bring this to their notice.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Rajnarain.  You wanted to mention
something.



